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In the Delhi High Court

Case No : Writ Petition (Crl) No. 222 Of 2026

Kaushlender Bhardwaj APPELLANT

Vs

State (Nct Of Delhi) & Anr. RESPONDENT

Date of Decision : 21-01-2026

Acts Referred:
Indian Penal Code, 1860 — Section 279, 337

Citation : (2026) 01 DEL CK 1443

Hon'ble Judges : Girish Kathpalia, J

Bench : Single Bench

Advocate : Rajnish, Rahul, Kuldip Singh, Anand V Khatri, Deepak

Final Decision : Allowed

Judgement

Girish Kathpalia, J

1. Petitioner seeks quashing of case FIR No. 639/2022 of Police Station Narela
for the offence under Section 279/337 IPC on the ground that complainant de
facto (respondent no.2) has compromised the disputes with the petitioner.

2. Learned ASC accepts notice and on instructions of IO/ASI, Deshpal Singh
submits that State has no objection if this petition is allowed.

3. The complainant de facto identified by the IO also is present along with his
counsel and accepts notice.

4. Broadly speaking, the allegation against the petitioner is that he was driving
his car in a rash and negligent manner and hit against the complainant de facto
causing him injuries, so the FIR under Section 279/337 IPC was registered.

5. I have spoken with the complainant de facto and he submits that he does not
wish to pursue the trial and he has settled the disputes with the petitioner.

6. The MLC of the complainant de facto reflects only one abrasion on the back.
Besides, according to the MLC, the doctor suspected the complainant de facto to
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be under influence of alcohol.

7. Considering the above circumstances, I am satisfied that it would be in the
interest of justice, not to push the parties through trial.

8. Therefore, the petition is allowed and the FIR No. 639/2022 of Police Station
Narela for the offence under Section 279/337 IPC as well as proceedings arising
out of the same are quashed.
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